IN  THE CENTRAL ADMINISTRATIVE FUN AL
PRINCIPAL BENCH
Nod DELHI

OA 815/96 Dats of dscision 19.12.,96

Bontbls smt,Lakshmi guaminathan, Member(d)

/.

sh.M,L.Mesna
s/o,Sh,N.R.Neena,ASN.

Manani R/O Q-1A,R1ly.Colony Shamli
Distt.Muzzafar Nagar.

0ooo AP plic ant
(None for the applicant )

Us,

1, The Union of 1ndia, through ths Ganlo
Manager, N.Rly.Baroda Houss, New Delhi.

2. The Divisional personnel 0fficar,
w;Rly.Paharganj,Neu Dalhi,

3, SshriRaj Singh,ATrafFic.Inspecbr,
Haadquarter Shamli,Rly Colony,Shamli,
Distt. Nu;zafar Nagale .

, 000 Respondent s
{(By Advocate shri Rajesv Sharma )‘

g RDER (oRAL)

~(dn'ble smt ., Lakshmi Swaminathan, Member (3J)

This is a part heard cass and on the last
date i.@ 12.11.1996, respondents had besn given an
0pporbunity to file reply on pahalf of Respondent 3.
shri Sharma,l carned counsel submits that although reply
is taady; he has baen unable to ssrva on ths appliCant°s

Za, bo b wok [reaeuk
counseiiand the same is taken on record,
2. The brief facts of ths case are bhat the
applicant who uas postad at Shamli Rly station 1is
. datad 3101096
aggrieved by tha order/transferring him trom Shamli to

Manani which has been passed by Raspondent 2( Ann, Re 1)

Admittsdly, the applicant has joined the post at Manani.
Meanwhile the applicant uwas served with another transter

order dated. 17+4.96 transferring him from .Manani to




- 2=

Oharodhi(OMY) Haryana, The Tribunal by order dated 24.4,96
had stayed tﬁe impugned transter order dated/17.4.96 which
has besn continued from time toc time, Thas applic ant has
Challenged the transfer crder, inter-alia, on thz ground of
malafide alleged agéinét Respondent 3,

3. I heve seen the reply on behalf of Respondent 3, It

is noted that Respondent -3, Shri Raj Singh, Traffic Ingpector

is posted at Headquarter Shamly, Rly Station, Shamli, The
1mpugned transfer order transterring him from Manani to
Dharodhi has bsen passed by the compsetent authority yNamsly,
Divl.Personnel Of ficer, N.Rly,,New Delhi i,e. Respondent 2.
Therefore, thers appears to bae no‘merit in the allegations
made by the aspplicant regarding malafide action on the part
of Respondent 3 fhat he has been instrumsntal efrecting his

transfer from Mandni to Ohsrodhi,

~

4, In the facts and circumstancss of the Case, thersfora,

/
I find no merit 1n thiu pl ation. Apart trom that the
application is als% dismissed for detault and non prosecution,
In the Fesult, the application tails and it is accordingly
dismissed, No ordsr as to costs,

|
c‘ﬁ)/w\_g_/
(Smt, Lakshmi Suamlnathan)
Member (J)
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